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Attention re.ri;gn4tion.~ 

(xxiv) The Rice tSouthern Zone) Sbri SeahJyan (Peramballlrl: At 
Movement Control Amend· 4' 25 the hon. Prim .. Minister is reply· 
ment Ord'Cr, 1965, published in ing to thE.' debnte. 
Notification No. G.S.R. 217 
dated the 8th February, 1965. Mr. Speaker: Thi., would b.. at 4 

(xxv) The Southern States (Regu-
lation of Export of Rice) Se-
cond Amendment Order, 
1965. published in Notification 
No. G.S.R. 218 dated the 8th 
February, 1965. 

(xx\'i) The Orissa Rice Procurement 
(Levy) Second Amendment 
Order, 1965, published in Noti· 
fica lion No. G.S.R. 244, dated 
the 10th February, 1965. 

[Placed in Library, see No. LT· 
3879/65). 

(2) a copy of Notification No. 
G.S.R. 1842 dat<>d the 24th December. 
1964. under .section 12A of the Essen-
tial Commodities Act, 1955. 

I Placed in Library, see No. LT· 
3880/65). 

ANNUAL REPORT OF EMPLOYEES' STATE 
INSURANCE CORPORATION 

The DepUty Minister In the MlDis-
try 01 Law (Sbrt Japnatha Rao): I 
beg to lay on the Table a copy of An· 
nual Report of the Employees' State 
Insurance Corporation, for the year 
1963.64, under section 36 of the Em· 
ployee.' State Insurance Act, 1948. 

[Placed in Library, Ie. No. LT-
3881/65). 

L!.46 bn. 

RE: CALLING ATI"ENTION TO 
MATI"ER OF URGENT PUBLIC 1M· 

PORTANCE 

Mr. Spooaker: Th""e was another 
calling attention notice but because 
only one can be taken up now, that 
will be tahn up at 4 P.M. today. That 
('oncern~ the hon, Minister of Rail-
ways and is by Shri Limayc, Shri 
Ram Sewak Yadav and others. 

o'clock. We will finish it befon' 4' 15. 

12.46i h,.,.. 

RE: RESIGNATION BY MINISTERS 

Mr. Sreaker: The House will n..,,,11 
that on the 18th Fpbruary. 1965. Shri 
Nath Psi raised a point that in accord-
ance with the traditions of th., Houg~ 
of Common!ii., UK. the Mini~ier of Food 
and Agricultur(~ ~hould make- a stute-
m'Cnt in the House about his resigna-
tion from th(' Council of Minish·r~. I 
promised to Jook into the matter and' 
let the Housl' know my ""Bctions. 

I have looked into the matt"r and 
I find that under rule 199(i) it is not 
obligatory on the purt oC a Minister-
who has resign~d from the Council of 
Minister!' to make a statement in the 
House. to'urthe" in this case we do not 
have any official information wh('ther 
the Ministt'r tendered. his resignation 
and whether it was not accepted by 
the Prime Minister or it was with-
dr:l\vn by the Minister himself. All 
tho,,", details are the internal affmrs of 
the Cabinet. 

In the circumstances, I do not think 
that it ·is obligatory on the pal·t of the 
Minister to make ~ny stalt'menl in th ... 
House. 

Shrl Nalh Pal (R~J.pur): Sir, 
have to bow down to your rulin,:::, but 
may I urge only one thing lx-calise 
you .aid that what happens in th .. 
CabilX"t as ~uch intel'nal1y W(' elmnot 
demand a right tn know fully? May r 
point out that the Prime Mjni~t(·r 
is!lued a !'tatement saying:, jIlt 4111 hap~ 
ppned all of a sudden: I am t .. k<.'n hv 
surprise; Shri Subramanillm rushed t~ 
the presj;I with hifii resi~nation"" 
These three ~enh!n{'es arc \'prbatim 
quotation<: from the ststemf'nt after 
the alleged resignation bv Shri Subra-
maniam, givcn by th(' P~ime Mini~tcT. 
In these cir('umstances you will per-
haps consider once again whether PkT-
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(Shri Nath Pal] 
liament is the only body which is to 
be left out when such events are 
taking place and all that we are to be 
:satisfied with Ia just looking Into the 
next day'. press and get any announce-
ment on theae imp,ortant matters. 
Shri Subramaniam ought to have been 
persuaded by you, though it may not 
be obligatory, to give an explanation 
.... to why he felt tempted upon to 
tender his resignation and what led 
blm later on to withdraw it. In view 
'Of the background of the resignation 
'this was a fair enough proposal that 
I made. 

Sbrl BaDp (Chittoor): I bave only 
"'ne submis.ion to make in adidtion to 
what my hon. friend, Shri Nath Pal, 
bas said. If they had not said any-
thing at all themselvea, either of them, 
10 the public, your ruling would be 
'Considered to deal with this problem 
'Completely and satisfactorily; but, un-
10rtunately, I should say, to weaken 
that ruling what they have done Is 
that no le.s a person than the Prime 
Minister came out to the public giv-
'Ing out whatever had happened as 
'amongst themselve.. Under those cir-
'CumBtance" either you sUlllest to them 
that they should conform to the usual 
'Conventions that, whatever happenB 
~mongst themselves as Ministers, they 
'ahould not be talking about It In pub-
lic; or, when they do It, they Ihould 
be prepared to come to the HOUle and 
make a statement giving all the de-
tails. 

Shrl Natll Pal: Only al a healthy 
convention. 

Mr. SPeaker: I C81UlOt make a gene-
nl rule. I have no power. to dlreet 
any miniater to make a statement 
when he tenders his resignation, as Is 
reported, and withdraw. it Or his re-
signation is not accepted. I have no-
thing further to do in that ... (lnterrup-
tiPi1) Our rules only enjoin upon. or 
rat'lC'r.give one privilege to, a Minis-

ler that if his resignation is accepted 
Dnd he goes out, he has aright to 
make a statembent. That is the only 
thing that is contained in our Rules; 
otherwise, we have nothing that we 
can enforce. Particularly, the Speaker 
cannot ask the Minister that because 
he tendered his resignation to his chief 
or boss, to the Prime Minister, he 
must make a statement here as to 
what were the reasons. I cannot do 
that. 

11.1. IuL 

ELI!lCTION TO COMMIT.l'EE 

ANIMAL W£t.rARIl BOAIID 

The MIDIRer of Food &lid AcrIcul-
ture (Sbrl C. SubnllWllam): I beg to 
move: 

''That In pursuance of Section 
5(1) (1) of the Prevention of 
Cruelty to Animals Act, 1960, the 
members of Lok Sabha do proceed 
to elect, In such manner as the 
Speaker may direct, four members 
from among themselves to serve 
as members of the Animal Wel-
fare Board, subject to the other 
provisions of the said Act." 

Mr. Speakflr: The questIon is: 

''That In pursuance of Section 
5(1) (i) of the Prevention of 
Cruelty to Animals Act, 1960, the 
members of Lok Sabha do proceed 
to elect, In such manner as the 
Speaker may direct, four members 
from among themselves to serve 
as members of the Animal Wel-
fare Board, subject to the other 
provisions of the said Act." 

The motion w.... moved. 

lUI lin. 
INSURANCE (AMENDMENT) BILL" 

The Millbter of I'Wanep (Sbrl T. T. 
Krlslmamacbarl): I beg to move for 
leave to introduce a Bill further to 
amend the Insurance Act, 1938. 

·Puhlished 
";(;5. 
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